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ORDER

PER SONJOY SARMA, JM:

This appeal at the instance of the assessee is directed against the order of
National Faceless Appeal Centre, Delhi [the learned CIT (A)] dated 07.05.2024,
which is arising out of the assessment order under Section 147 of the Income-
tax Act, 1961 (the Act) dated 26.05.2023.

02. At the outset, the learned Authorized Representative of the assessee
stated that the impugned order passed by learned CIT (A), Kolkata, was
dismissed, without considering the contention of the assessee, by simply
dismissing the appeal of the assessee without adjudicating on the merit of the
case. Therefore, instant appeal may be set aside to the file of the CIT (A) with a

direction to re-examine the issue afresh after giving proper opportunity to the
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assessee to present his case before learned CIT (A) and adjudicate the matter

on the merits of the case.

03. On the other hand, the learned Departmental Representative did not

object to such prayer made by the assessee before the Bench.

04. We after hearing the submission of the parties and perusing the material
available on record, we find that instant impugned order passed by NFAC was
dismissed without looking into the merits of the case by simply dismissing the
appeal of the assessee. We therefore, feel it necessary and in the larger interest
of justice and being fair to both the parties, deem it appropriate to restore the
issue raised on merits to the file of the Id. CIT (A) for necessary adjudication for
which reasonable opportunity to be provided to the assessee to furnish the reply
and file relevant details and evidences if needed. It is further clarify that
assessee should not seek any adjournments unless otherwise required for

reasonable cause. The appeal of the assessee is allowed for statistical purposes.
05. Inthe result, the appeal of the assessee is allowed for statistical purposes.

Kolkata, 20* September, 2024
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[RAKESH MISHRA] [SONJOY SARMA]
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 20.09.2024.
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